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1. 'll~ ':flR clYll 1l'1'll ~ 3lf~, 1973 (::i. 23 3lf!fi 1973). 

Raipur, lhe 12th July 2001 

No. ) I /430/DS/H&E/200 I .-1 n exercise of 1he powers conferred by Seccion 79 of 1he Madhya Pradesh Re­
organis:11 ion Acl. 2(>00 (No. 28 of 200<)) 1he Stale Governmen1. hereby, makes 1he following orders, namely:- · 

ORDER 

I. (i ) This'C>rder may be called lhe Adoptation of Laws order. 2001. 
( ii) le shall come in 10 force in the whole Slate of Chhau isgarh on the Isl day of November, 2000. 

2. The laws as amended from rime 10 lime, specified in 1hc /:chcdule 10 this order, which were in force in the Stale 
or Madhya PrJdcsh irnmediatly before the formation of 1hc Stale of Chhauisgarh arc hereby cx1cndcd to and shnll 
be in force in 1hc St.t ie ofChhauisgarh until repealed or amended. Subject to 1hc modificaion 1ha1 in all the law's 

for the words "Madhya Pradesh" wherever 1hey occur 1he words "Chhauisgarh" shall be subst i luted. 

3. Anything d(!nC or any aclion taken (including any appointtnenl , notification. notice, order, rule. form, regulation. 
cer1 ifica1e or license) in exercise of 1he powers conferred hy or under the laws specified in the schedule shall 

. co111i nuc lo be in force in the State of Chhattisgarh. 

SCHEDULE 

S. No. Name of the law's 

(I) (2) 

I . Madhya Pradesh Nagar Tatha Gram Nivesh Adhiniyam. 1973 (No. 23 of 1973). 

~ , ~ 24 ~ 2001 
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Raipur, the 24th July 2001 

No. 103/472/DS/H&FJ2001 .-Whereas, the State Government is of the opinion that the circumstances exist 
which render it necessary in the public interest to create pollution Control Board in the Chhattisgarh Stale. 

2. NOW, THEREFORE, in exercise of the powers conferred by Section 4 of the Water (Prevention and Control of . 
Pollution) Act, 1974 (No. 6 of 1974). and Section 4 of the Air (Prevention and Control of Pollution) Act, 1981 , the State 
Government hereby constitutes. "Chhattisgarh Environment Conservation Board". from the date of publication of the 
notification in Chhattisgarh State Gazette. 

3. Upon the publication of this notification a.II the powers. functions, :md duties which may, by or under this Act, 
be exercised, pcrfonnt:d or di~charged by the said Board. 
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